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MR. SPEAKER : We will give you a
copy.
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MK. SPEAKER : On statement, you
cannot put questions.

12.55 hrs.
MATTERS UNDER RULE 377

(i) PROPOSAL 10 SET UP CIVIL RIGHTS
COMMISSION

SHRI G. M. BANATWALLA (Pon-
nami) : Under rule 377 and with your
kind permission, I have to bring an
important matter to the notice of this
august House and also of the Government.
S, it 18 well known that the Government
proposes to set up a Civil Rights Commis-
sion. The idea of a Civil Rights Com-
mission is indeed laudable but it is now
bemg said that the proposed Civil Rights
Commission will also perform the functions
of the G issioncr for Scheduled Castes
and Scheduled Tribes as well as those of
the Commissioner for Linguistic Minori-
ties and that there will not be any sepa-
rate Minorities Commission.

1 am happy that the Hon, Prime Minister
is here in the House. It will be recalled
that during the Lok Sabha elections and
even thereafter the Hon. Prime Minister
repeatedly made statements about a_scpa-
rate  Minorities  Commission. Conse~
quently, there is a lot of disappointment
and anxicty among the minorities today,
especially because these days incidents of
atrocitics on minorities are also on the
increase. 'The other minorities like the
linguistic minorities and religious minori-
tiee have also various complaints and
grievances. The Civil Rights Commission
as has been now envi by the Govern-
mc:t, will ge too unwieldy, u&t: it is also
evident and quite apparent t such a
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minorities. 1 must submit that the ;Feci-
fic rights, grievans and problems of the
minorities will get over-shadawed in the
wide realm of questions involving civil
rights, and the minorities will to
receive their due and ﬁ:rompt attention.
Such a Commission will also be a retro-
grade step, especially in the context of
our d y being phasized as a
secular democracy.

You know very well that in this very
House there have been demands for
bifurcation of the single Commission for
Scheduled Clastes and Scheduled Tribes
into two different Commissions. It has
been pointed out in this very House tha
the nature of the problems of the Shceduled
Castes and those of the Scheduled Tribes
ate widely different in geveral s,
Yot we find that the present ;:m'w
machinery available to some minorities,
howsocver inadeq that hinety
may be, is being sought to be scrapped and
only one Commission has been thought of.
I must emphasize thar there is necd for a
separate ission for linguistic mino-
rities, a srparate Commission for religious
minorities, a separate Commission for
Scheduled Castes and a scparate Com-
mission for Scheduled Tribes. These
Commissions must also have the necessary
statutory and constitutional authority to
see that their recommendations are of a
binding nature.

‘With one more observation 1 will con-
clude: that is, that the Hon., Hom¢
Minister has announced, in the recent
conference of the Chiel Ministers. . .

MR. SPEAKER: That is not relevant
to this: you are permitted to speak only
on the Civil Rights Commission.

SHRI G. M. BANATWALLA: My
only request to the Government is that it
should consider the apprehensions, the
demands and the aspirations of the mina-
rities and, I would cmphasize, let there be
a new deal for the minoritics.

(ii) DISLOCATION OF RAILWAY TRAFRIC
AND OTHER LOSSES DUE TO pLOOPS
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